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CENTRAL ADMIN 1STRATIV E. TRIBU N L 

AHMFDABM) BENCH 

C .P.111/98 
in 

.A.No . 16/92 DateofDecision: 26.3.99 

 

Shri R.R.Sioai 
	 Petitioner(s) 

Mr .K.0 .Bhat 
	 Advocate for the etitioner( s 

Versus 

Union of India & Ors. 	 Respondents 

Mrs.Avanj Mehta 	 Advocate for the Respondent(s) 

COR4M 

Hont ble Mr. V. Radhakrishnan: Mernber(A) 

Honbie Mr.P.C.Kannan 	: Member(J) 

JUDGMENT 

I. Whether Reporters of Local papers may be allowed to see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgment? 

Whether it needs to be circulated to other Benches of the Tribunal? 



4 
Shri RR.Sipai, 
EX.EDDA'CA 
Zazain (Varahi) -385 30 
(Advocate: MrX.C.Bhatt) 

Versus 

The Union of India through: 

1 	1 
I 	

C' flh1 I .tj.IVIUU1 

Or who is holding the charge of 
S .1). 1. (F) Radhanpur S!Dri. 
Radha.npur-$S j'+O. 

2. Shri Pate1., 
Or who is holding the charge of 
The Superintendent of Post Offices, 
Banaskantha Division, 

Palanpur-3 85 001. 
(Advocate: Mrs. Avani Mehta) 

Appiiunt 

Respondents 

:ORAL ORDER: 

;. c NUII. 	1998.  
IN 

0OF!992 
Date: ~26.3_99  

Per 	Hon'ble Mr. V. Radhakrishflafl ; Iember (A) 

Heard Mr. K.C. Bhatt, counsel for the applicant and Mrs. Avani Mebta, 

cowi sel for the respondents. 

d by this Tribunal on 5-5-98,  the respondents 
In spite of the order, issue  

have not taken any action to re-instate the applicant. The respondents are 

bound to obey the orders of the tribunal unless it is stayed by a superior 

Court. The respondents are therefOre directed to reinstate the applicant 

immediately subject to the outcome of the appeal, if any and arrears of 

backwages may pend decision of the appeal. Accordingly. C.P. is disposed 

of with ilbeny to the applicant to file a ftesh C.P., jr, case the orders are not 



implemented by the respondents within thur weeks fr 
of a cop of this order 

P.C. Karnian) 
Meniber(J) 

Pt 

(V.Radhakrjshnall) 
Mern ber(A 



CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI 

Applicati on No. 	 of19 

Transfer ApplicationNo. 	 Old Writ.Pet.No 

CERTIFICATE 

Certified that no further action is required to be taken and the case is fit for consiglinent to the Record 
Room (Decided) 

ated: 

". Countersigned. 

Signaturithe Dealing 

1...- 	 Assistant 

Section Officer/Court Officer. 
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FORM NO. 3 
( See Rule ii 

CENTRAL A?MINISTRTIVE TRIBUNAL, AHLABAD BENCH AHr€DABAD. 

D±7Tho. 	199 

C.P. (CiVj1/CiIi11dl) 	19 	 ) t 6 

Between 

Petitioner(s) 

ii' 

(Name of the counsel, lf any) 

And 

- 	 (j ' 	 Respondent(s) 

By 

Name of the counsel, if any 

Subject ; ç4 	(Nb. 	) 	Department 	O  st (No. 2J 

REPORT OF THE SCRUTINY OF CONIEJIPT OF COURT PETITION (CIVIL/cRIMINAL) 

vhether the narne(including as far as 
possible, the name of father/mother/husband) , 
age, occupation and address of the petitioner(s) 
and the respondent(s are given ? 

Note 	Where respondent is an officer, his 
name, designation and office address 
alone are enough. 

2. 	Whether the parties impleaded as petitioner(s) 
and respondent(s) are proper 7 

In cas6 of Civil contempt for disobeying 

the order of the Tribunal, it is the party 

in whose favour the direction is issued 
that can Be impleaded as petitioner and 
the party against wh*n the direction is 
issued can Ire impleaded as the respondent. 
In case of Criminal contempt, the party 
who is alleged to have committed contempt, 
that can he impleaded as respndent. 

Note 

(b) 

PC 

- 

3. 	Nature of the Contempt (Civil or Cal) 
and te provisions of the Act invoked ? 

4.(a) Date of alleged Contempt 
(h) Date of filing of the Cont.mpt Petition 
(c) VIhether the petition is barred by limitation 

under Section 20 of the Contempt of Court 
Act, 1971 7 



- 

5(a) Vshether the grounds and material facts 

cOflStitutin 	the alleged contempt are given 7 

 \hether the grounds and facts alleged in the 
petition are divided into paragraphs and 
numbered I 

 Whether the petition is accompanied by 
supporting documents or certified/photostat 74 
(attested) 	copies of the original thereof ? 

(a) If the petitioner relies upon any other 
document(s) 	in 	his possession, whether 
copy of such document(s) 	is/are filed 
alongwth the netition 7 

 hether the penition and its annexures have 
been filed in 	paper-book form and duly 
indexed and paginated I 

 Whether three complete sets ef the paper-books 7 
have bEen filed ? 

() hether equnl number of extra copies of paper- 
-hooks have filed in casi there are more 
respondents than one ? 

 Whether the nature ni the order sought from 
the Tribunal is stated ? 

 whether the petition 	s supported by an 
affidavit sv)orn to hy the petitioner verifying 

the facts relied up on I 

Note 	No affidavit is ceouired if the motion 
is by Attorney Ganeral/Solicitor General/ 
Additional Solicitor General. 

C. 	Whether the petitioner or his Advocate have 
signed the petition indi:ating the place and date 7 

9. 	In case of Civil Contemp whether the petition is 
accompanised by a Certilled copy of the judgment/ 
decree/order/writ/Undertaking alleged to have been 	1 
disobeyed by the allegei contemper 7 

1C. 	(a)In case of Criminal Contempt, not covered by 
Setion 14* of the Contempt of Courts Act, 
Whether the peticioner has produced 	ner al/ 
Solicitor Generl/Additiorl Solicior General 7 

(b)If anot, whether the petition contains the 
reasons thercaf I 	- 	 - 

Whether the petitionr had previously made a 
contempt petition on the same facts ? If so 
hpve the follswing been furnished 

(a) Number oi the petition 

(h) hether the petition is pending I 
nd 

(c) If disposed of, nature/result of the  
disposal with date 

Whether the draft charges are enclosed in a 
separate sheet ? 

* Contempt committed in the presence of or hearing of the 
Member(s). 	 I 	

I 
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BE01'1 CNTRAL kMINISIRATIV.L TRIBUNAL 

AL  1iL.EAL BIW.. 

CONIdPT PTITI0 (CIVLL) NO. 	of 199. 

in 

Oriina1 Application No.16 of 1992. 

1) Shri R.R.Sipai 	 ... Petitioner. 

1x.ELDA/CA Zzrn B.0.(Virehi) 385360. 

V/ S. 

(2) The Union of md-ia tXiragh 

i) Shri Y.G.NOdi, 
V 

b..I.(F) hadh3npur$ub.in., 

Rahnpur-385 340. 

	

i) Shri 	L3. p1za 

or who is holding the charge of 

the 5UPQt. of Post offices, 

	

Banask.ntha Ln.,Pelenpur 	5 001. 

Sub. 0TPE PiTiTI0N (civIL) 

I N 	L 

01. 	- 	Petition Memo. 	 I 



02. 	J-01 	Or1 order of the AT 

dt. 5-b-93 in  

LaL) 

o3. A-O 	SF k Pinpur No.B2/dO/P.Mn. I 

XcflL/93. dtd. 3-7-93. 

04 	A _o3 P.M.P1snpur No.Fi/Prnn/:6 	lB 

r Li 	 . 3-8-98 . f9 	dt 	
, 	 i 

I 1 
.C.i3htt 

Ol f4-i 

MA 



B.t0& Tt OJTRAL AL1iN ISniJ TI V TRIBUN AL 

hABAi) BENCH 

O(TPT P.TITIO (CIVIL) No. NINN 

in 

Original ApothicatiOn No.16 of 1992 

1) Shri R.R.SipBi, 

Ex. .kDDA,'CA Zazani (Varahi)385 360. 

(2) The Union of Indiathroigh 

i) Shri Y.G.MOdi, 

Or who is holding the charge of 

.D.I.(P) Radhanpur S/Un, 

Aauhanpur.385 340. 

ii) Shri Patel, 

or who is holding the charge of 

the oupdt.of post offices, 

Banaskantha in. Palänpur-385 001. 

of 1998. 

3) 	Particulars of the oerg1nswhi ch 	ljcetjon 

is made 	 Non implementation of CAT Ahrnedabed 



:2 

oral order dated 5-5-98 in o/16/92 with total malqfjde 

intention. 

JurisdictiOn of the Tribunal- 

The pplicnt deciares that the subject matter 

against which he wants redressal is within the 

Jurisdiction of the Tribunal. 

Limi tat ion_ 

The applicant declares that the application is  

within the limitation prescribed in sec.21 of the 

Administrative Tribunal Act. 

R&LAk Fects of the case:- 

The_facts of theca se 8re gVen below. 

3.1. 	The applicant was workinas JJDA/CA Zear 

w.e.f.8-8-89 and his services were terminated by 

oral order w.e.f. 2b-9-91 arbitrary. 

6.2. 	The applicant had approached before the honble 

Tribunal and the ljon'ble Tribunal had given oral 

order dated 5-5-98 in OA/16/92 as under. 

Pare 5- 	In the facts and oiiuustances, we cane 

tothe ciclusion that the verbal order of 



ter!rliflatiOfl of services of the applicant Was illegal 

and is quashed. We direct the respondents to reinstate 

the applicant against any available vacancy and 

if not available against the next vacancy which my 

arise.The appli3ant shall also be entitled to 50% 

the backwages.The applicant sh•ll take action within 

a period of three months from the date of receipt 

of a copy of the order. ni1le  application is disposed 

of accoruingly. No coEts. 

6.3) 	The applicant had approached before the 

respondent authority and the S.D.I.(P) Radhahpur had 

issued the order under his NO.B2/App/DA/Ludara/7g 

dateu 7-7-98 for his pOsting as to VDA Ludara (x 

(Deodar). 

The said order when the applicant had gone 

to join the post of EDDA Luxara were treated as 

cancelled. 

6.4) 	The respondent iq authority had a,roached 
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before the HOn'ble Tribunal for grant of extention 

for the implementation of the oral order Of the 

Fion'ble Tribunal and the HOn'ble Tribunal had 

granted time upto 9-10-98. 

6.5) 	The following posts in ED cadre are vacant 

as on today. 

ED icker Bhildi. 

EDDA Ludara (Deodar). 

EDnA/CA Jivantri (Radnanpur. 

6.5) 	There are vacant posts in ED O&dre,even 

though the rtspbndent authority had cancelled the 

orders and not issue further order withtote]. melaf Ide 

intention. It is the malafide intention of the 

respondeutaut nority. 

Detei1sof remedies_exhausted - 

The petitioner has approached before the 

resondent eutboritybut no action is taicen. 

katter not pending with any other coirt etc.-

The petitioner furtherdeclares that the 

matter regaraing wrtioh the çetitiOfl has been filed 



* i. 

is not pending before any owrt of law. 

(9) Relief(Sjj.!- 

XX In the circumstances as narratedabove, the 

petitioner prays for the iollowiiig relief. 

The respondent authority be please directed to 

implement the oral order dated 5-5-98 in OA/16/92 

without 1085 of tiXlle. 

There were vacantpo3tS and therefore it is a 

nialafide intention not to imp1euent the oral order 

of the Hon' ble Tribunal and hnoe he respondent 

authority be please punished suitably for the 

purity of the adinistratiOfl. 

The respondent authority be please directed to 

pay the cost of this petition as there is fllalRfide 

intention of the respondent authority to cancell 

the posting order of the petitioner as it is 

the insult of the order of th Hon' ble Tribunal. 

Any other suitable relief may kindly be granted. 

pate. I11 

( R.R.SiPai) 

Signare of petitioner. - i9y 



A F F I D A V IT 

I, R.R.Sipai Ex.EDDA/CA Zazam, ae adult, 

residing at zazam do hereby state on oth mt that 

whet is stated herein ebove is true to my personal 

knowledge, inforiation and belief and Ibelieve the 

same to be true and correct. 

solemnly atfirined at .Ahmedabsd On the 

day of Decernber,1998. 

( R.R.Sipai) 

Deponent 

Solemnly affixmed by Shri R.R.Sipai before me to whom 

I perscm1ly know. 

tet  C4L 

K.C.Bhatt 

Advocate. 
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CErnAL ADM!NIfl'I\1-IVE TRIBUNAL 
AHMEDpE;  

0. 	N 0. 

Petitioner 
- 	. a x_i 	j•  

Advocate for the 1 Petutoner [s) Versus / Respondent 	

I 

Advocete for the Respondent Eel 

H 
HI 

V. Radjjsrri &nther A) 	 - 

r'bfe Mr 	 )Py 



/1 acb) i 1jahai 
Ex.  

- 	Z.I;'' 	.L. 
3 6 53uu  

(E :askantha iv.) 	
... pjjlicant :7 

/ 
I 	 (dvccate: 	. K.C. hatt) 
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-I.O• 
Lertrnert ci ios, 

h1Tlamcr1t 	t, 
5 	 W L1h1 — 110 001. 

2 	The 	ef PostrnasteL_Genera1 
CrcJ, 	 - 

— 380 Oul. 

3. 	SuPdt. of -o 
flti 	vriion, 

— 385 ( 	. 

4 	he Sub71)jvjjoa1 Inspector of 
iost Otfjc 
Rai?nur ub Divis.ori, 
Radanpur — 385 40 	

. . Respor.cn+- 
vite; rs. c. S) 

L1L22 
L)a t.e d 3 
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trial Disoute5  act. The main thrust ot the reSpondents is 
that th 	ap,1irAt 	 fulfil the eli 1 ibility cnditions 
for heir. 	aPPOfno a 	 and therefore his servico,, 

re 	tnte. 	hu 	cj 	tion arises 	i 	;he -. r 	ecto 5F 
et 	is 	aplij. to the f4cl 

of the ce and whether the respondents 	lOwed the price- 
ure laid d,n under 6ection 251 of the said 	Ctpefor the 
ertnjn:tjon of the services of the app1cant. 	1fltermsf 
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the a 	IICaU 	was illegal anci is  qua. 	ed. 	direct the 
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emo o.B2/80,'. n-Lxam')U Lt 	 h 

The following extra department agent who had a;eor: 
in the exainination for recruitment to the cadre of Po. :manj 
village postman held on 19-4-98 and who is found successftl 
in the said examination, is allotted to the recruiting uni. 
as under; 

JL Name & Roll Unit in Whether Unit to 
No. desgni, No. which SC/ST/ which 

working. 02C alloteci. 

 3hr1 MD Modh BK 67 ASP S/Dn U Postmaster 
EDBPN Meta Palanpur. P5laflur 
(Kanodar) 

 Shri KA Lob BK 104 -do- 
EDBPM Bhatamal(M) 
(Chitrasani) 

 Shri NS Mongal BK 146 DI(P) OBC -do- 
BD Pkr Bhildi Radhanpur 

 6hri VD Prajapati BK 33 SDI(P) UR POStifltC.0 
EDA Ludara(i)odar) Tharad, Disa HO 

 Shri JK Ganchi 5K 20 bl() OL.0 

E.DLA/CA Javantri Rcidhahpur 
(Ra dhanu r) 

In case any disciplinary/V.ig criminal case is pendi.i.i 
aainst the official or punishment is current, he shoulc 
be placed in -'osLman cadre without obtaiing specific order. 
of regular pro4notion from this office. 

The pre-appointment formalities and verification of 
original documents etc should be completd by 19-7-98. 
It will be the personal responsibility of the unit to ensure 
that the candidate allotted to his unit belongs to the 
category for which he is selected (i.e. C/ST/OBC) and the 
prescribed caste certificate issued by the competent authority 
is obtained and kept or record before issue of apointInent 
orders. The compliance report should reach at this oflice 
latest by 20/7/98. 

updt. of Fost Offices, 
Copy issued to :- 	 Dn Palanur.38S001. 

All PMs/3PMs in 13K Dn. 
All 5DIs/A3PQs in BK Dn. 
Officla concerned. 
i?-of the official 

S. 	OC & 3pare. 

5a ieut/// 



DEPARTMENT OF POST INDIA 

OFF 1 CE OF POSTMASTER PALANPUR HO 3850 

	

nie N(. PF/f-'iii/9S dated at pn 1 aFpur Ho the 	/08/6 

In parsLercc of The Supdt of Post o 

f:ices 	SFisLltbo Di\/1o.c.r F-1ni.ur Micj 	No b/bO/F' 	Ei': 5. 
c:Lited at palanpur the 29/7/9E3 The below rioted 	A-C Postme' 

.1I.c.t.ed to this unit 	is iire by ;.ppointcd es p st.mn  Pi.npur H 

n the Sc: Ic of Ps. :O5Q-75--39DO-S.i -4590. H 	i ii join there dot ic 

Ii (rsIated i l/ub/?L- F-/N an F--. t.ntcs Palanpur HO 

--------------- 

1 - 	* 	 .._. 

Si No 	Name of officials 	 Present On it. 	Post, to which  
Ecis ted 

------------------------------------------------------------- 

1 	 E- Iir I 	II L) 1'1c::.iIi 	 !\SF--'Os 	Sub 	1.)f'J 	F- 4:....11icrl 	F't'IF 	F-k.- 

f:r1  I1CLI 

Shr i 4( A W 	 d . 	 dci 

BPM Bhatrn1 

Shri N S M1:.qki. 	 SD! (F') 	 du 

EL) F-KR.LThiidi 	 Rdhnpur 

The 	offic: jals is clearly j1veri 
understanding 	( hat. Lha r . .: c:,.irIl!ent to Postman ccIre is 	rur 

temporary 	and ri L I be cj o- ernm!-:d by CCS ( Teu ............vice) 	rule 	15 

and [LL (LLA) ruin i't: as 
irmo ciffic itis shuuld ai eo c leu I 

be qiven to understand that their services are liThle to H-- 

imti 115c:1 	in 	1-alaripur 	HO unit •.Jb in any p.krt 	of , 	naskant-H 

1)1 vlsi on OR in Defence of Countd- y at the t mine of wa ind inine 
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(ré 

charge. 

IN TUE CENTRAL ADMIxISTRATIVE TIEBUNAL 

AHMEDJU3AD BENGH. 

ie, 

Members constituing the Bench of the Ahniedabad Central 

Administrative Tribunal hereby charge you Shri 	tf I14( 
(c€C' 	 (-dCi vc 

/L 	
L 
	 as under. 

That you Sun .y 	 ct CPj 	ckCt'fk 	
fi 

c c 

have failed to implement the judgement dated 	 given 

by this Tribunal in OA and // 2--J.ereby 

committed the contept of this Tribunal punishable under 

section 21 of the contempt of Courts Aot,1971 within our 

cogni zan ce. 

Sinature of the Honourable Members. 
LI 

The charge was read over and explained to the alleged 

conteinner and he was asked as under. 

1) 	Do you plead ;ui1ty to the chare ? 

Answer. 

) 	Do you nave anything else to say ? 

Answer. 

3inature of the 	 3ignature of the "on'ule 

al1ed conteniner. 
	 Liembers Presiding over 

cc 

	 the Bench. 

r 


